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IMN THE CENIRAL ADMIWISTRATIVE TRIFUMAL, JALFUR BE NGH, JAIFUR

...

CP &0/ in QA 185/93 DATE CF OFDER: 84,2003

Laloo Ran Shamia son of 3hri Jagdish Harain Shama by caste

!

Haryana Braman aged about 32 ysars opesident of Hzar Railway

Station, Bandzwvals (4 Dhand s Village and Tehsil B 5515;;

Di sh.a.c Jaipursg -
ddite Applicant

VERSUS

Lo, Upparna Vaizye, Director Doordarshan bendra, Jaipury
2 Shri Pawen lumar Chopra, Szeretary, Ministry of
Infcmmation & Droadcasting, Govzrnment of India, New Delhiki
Je Shrd S Y. Iureshi, Divector General, Doordarshan

Phiawan , Mandi House, Mew Delhiyg
iwdast Respondents
Mr. V.Bx Srivastava, Counszl for the applicents

5. Shalini Shaoran, Proxy counsel for
Mry Phanwar Bagyri, Counszl for ths respondents .

CORAM ¢

Hon'bls Moo HyQ, Gupta, M2mber (Aduiristrative)

Hon'l 1z Mry M, Lo Chauban, Member (Judicial)

OFDEE (ORAL)

.

pt Petition has ba:sn £il:d for the allaged

wilful dizobediencs of the < t_o\ﬁn‘t_}'g‘r;rof the Tribunzl dated
SLTe00L passed in 04 155/034%

23 Moticaes wers isswed, The r*;yfondén‘t contemners have
filed the replys From th: perozal of the reply, it revesls
that two junicrs to the agplicant who wers 2srlisr re gularised
have zince baan revertsdy The third perzon was senicor to the

applicent and that {Jthe fourth persen has not yet been

he

e
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regularised, The lzamed counssl For - gpplicant submits
that since the o persons junior to the sppliscant, have hesn

reveiied, ther: are vacanciss asvailsahla now and the applicant
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shauld be pegularised, W a2re of the view that no such

directions cen e given in the Contz2mpt Petition,
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S« In vizw of the ggﬁél?:;g:.f the respondents,

3 this Contanpt

nd sccordingly it is dismissed,
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Patition dozs not surviw

x dischargedi
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(M.L, CHAJHAN) L0,
MEMRBER (J) - MEMBER (A)




